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The issue involved in the present appeal of revenue is as
to whether the respondents are entitled to the credit of service

tax paid to sales commission agents or not.

2. Apart from the fact that the issue stands decided in
number of decisions (reference to M/s Simbhaoli Sugar Ltd.

Vs Commissioner of Central Excise, Meerut-II reported as
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2018 (363) ELT 1172 (Tri.-All.), I also find that the same issue
was decided in the same assessee’s case reported as M/s
Uttam Sugar Mills Ltd. Vs Commissioner of Central Excise,
Meerut Order No.70763-70764 /2017 dated 14.07.2017 laying

down that the assessee is entitled to such credit.

3. In view of the above, I find no merits in the revenue’s

appeal, the same is accordingly rejected.

(Dictated and pronounced in open court)

(Archana Wadhwa)
Member (Judicial)
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